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-----A- - -- - 

2- In section 19 of the Prevention of Corruption Act, 5988 hereinafter helidmeat of 
sstion 19 of referred to as the principal Act, in sub-section (I), after clause (c), the follow- -4L?t no, 49 ing clause shall be inserted, namely :- 1988 

"(d) Notwithstanding anything contained in clause (c), the State 
Government may, where It considers necessary so to do, require the 
authority referre$ to in clause (c), to glve previous sanction within the 
period specified In this behalf and if the said authority fails to glve the 
previous sancuon within such period, the previous sanction-may be 
given by the State Government. 

Explanation :-(I) For the purposes of this clause "authority" does 
not include any authority under the control of the Central Government. 

(2) For removal of doubts it is hereby declared that the power of the 
State Government under this clause may be exercised also in a case where the 
authority referred to in clause (c) has earlier refused to glve the prevlous 
sanction." 

3. (1) The Prevention of Corruption (Uttar Pradesh Amendment) ~ e p e a l  and 
Ordinance, 1990 is hereby repealed. savlng 

(2) ~otwithstanhing sych repeal, anything done or any action taken under 
the provisions of the princlpa: Act, as amended by the said Ordinance, referred 
to in sub-se:tion (1) shall be deemed to have been done or taken under the cor- 
responding provisions of the pnnclpal Act, as. amended by this Act, as if the 
provisions of this Act were in force at all material times. 

By order, 
R. D. MATHUR, 

Joint Secretary and Joint 
Legal Remembrancer. 


